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LUCiaiOW BENCH 

LUCKNOW

Original App.licatioa. No. 79/92

Ambika Prasad Srivastava Applicant

/
versus

UaiOB of ladia & others Respondents,

The applicantves posted as Sub Post Master, He

was served with a charge sheet ti^t he. tiiade'certaia 

irregularities* He submitted his reply and denied

the charges made agaiast him. The matter remained

n
pending and the applicant had to approach the Director 

General of Post and Telegraph, It  was thereafter, the 

Superintendent of Stores, imposed penalty of recover^'' 

of Rs 10#920»00 fran his pay. He filed appeal and 

after investigation the $>peal allô  ̂ed and the srooant 

Was reduced to Rs 5460.00, Against the said order of 

reduction of amount the applicant again preferred the ,

appeal and t hereafter the amount was again reduced

to Rs 1000,00 vidd order dated 2 ,5 ,8 8 ,Ttte sanount was
/

finally recovered from the pay of the applicant. The

applicant retired from servjp e on 30*6,88. It  was after

his iBtirement that ©n 22 ,2 ,89  he was informed by the 

Director General Posts that his E ,B , at the stage of

Rs 1800/« was cancelled,

2, It  is not necessary to enter into the details
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of tha facts. The Direct®r General of Posts, after 

retirement ©f the applicait changed the aature of the 

pumishmeati No ©rier c©uli have bee© passed without 

giving opportunity of heariag aad the same amounts to
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' violation of principles ©f natural justice./^he applica­
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tion is allowed a®d the <sc dez iated. 22 ,2 ,89  contained 

ia Aaiiexure N®, VI tottie 0,A« with the result that the 

loss of mometary feeaefits suffered by^'the applicaat will

be paid to him aloiagwith 12% interest withia 3 moiiths.
M-ix. dsSiff-f ^

I  No order as to costs.

Shakeel/- Lucknow:Dt. 2 ,4 ,9 3 , Chairmaa.


